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MINISTRY OF FINANCE

(Department of Revenue)

New Delhi, the 24th August, 1987

NOTIFICATION

G.S.R. 728 (E).—In exercise of the powers conferred by clause (a) of
section 8 of the Conservation of Foreign Exchange and Prevention of Smuggling
Activities Act, 1974 (52 of 1974), and in supersession of the notification oTthe
Government of India in the Ministry of Finance (Department of Revenue)
No. G. S. R. 908(E), dated the 18th December, 1985, the Central Government
hereby constitutes an Advisory Board consisting of :—

CHAIRMAN :

1. Hon'ble Mr. Justice N. N. Goswamy, Judge of the Delhi High
Court.

MEMBERS :

2. Hon'ble Mr. Justice S. N. Shankar, Retired Chief Justice of the
Orissa High Court.

3. Hon'ble Mr. Justice M. L. Jain, Retired Judge of the Delhi High
Court.

[F. No. 674|2|87-Cus. VIM}
S. K. CHOWDHRY, Under Secy.
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